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MR. CHAIRMAN: Shri M. Shanmugam.

Demand for consultation with trade unions before notifying rules/regulations in Labour
Codes

SHRI M. SHANMUGAM (Tamil Nadu): Sir, there is a time-tested long tradition in the
labour world that whenever new legislations or rules are framed, trade union leaders are
always consulted through bipartisan meetings. The labour community is already
launching agitations and dharnas for notifying rules and regulations which are against the
interest of labour.

| would, therefore, through this House, urge upon the hon. Prime Minister and the
hon. Labour Minister to call 2 meeting of all the recognised trade unions before finalizing
the draft rules on various Labour Codes like the Code on Industrial Relations, the Code
on Occupational Safety and Health and the Code on Social Security. | demand that
rules should be notified only after consulting all the labour union leaders and getting a
consensus.

MR. CHAIRMAN: Instead of saying “following matter’, you should say ‘Consultation with
trade unions before notifying rules and regulations.” You have to read the heading. Shri
Ram Nath Thakur.
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